Mgg B cmm- SRAVANA §; 1000 (8AKA) *

. MR mm It s Rajagopal
Naldu. you will continus on the bext
day, allotted for Privatc lhmlnn
Business. .

wemmhmwiM'

SHRI DINEN BHATTACHARYA:
wulyoupnmltmclommmy!tuo-
lution, S8ir?

MR CHAIRMAN: You know the
rules, You know everything. You
are t{eaching many Parliamentarians.
Pleage don’t break the rule.

SHRI DINEN BHATTACHARYA:
You can suspend the Rule....

MR. CHAIRMAN: Please resume
your seat, Mr. Dinen Bh.ttuchuya 1
appeal to you.

Now, we will go to the next jtem.

RE: CORRESPONDENCE BETWEEN
THE PRIME MINISTER AND THE
FORMER HOME MINISTER

PROF. P, G. MAVALANKAR
(Gandhinagar): Before ybu go to the
next item, I would like to make my
submission on 8 Point of Order.

We have just come tg understand
that something has been decided ab-
out the between the
Prime Minister and the Yormer Home
Minister.

1 hope you know that there was a
lot of discussion in this House. Now
information has reached us—it is for
you to contradict it if it is wrong.
But, it has reached us that several
honourable
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the knowledge of the House by the
hon. Speaker about the whole posi-
tion, ig it in order? This is my point
number one. Secondly, how ig it that
only some sre invited? I do not
know why I have not been asked for
it. In the other House, some Inde.
pendents have been invited. In the
other House some Independents have
also been asked to see it. I have not
got any information. All I am saying
is, this is a point on which I stand an
principle.

No announcement was made. T
have no jnformation; I have no imti-
mation. Apert from that, my main
point is that the House has not heen
kept informed about this at ell; the
House hag not been taken into confi-
dence; nor has the Spesker given us
any decision. And if something hap-
pens without al] thig in the Speaker's
Committee Room, I may sorry; I mult
raise my voice of protest.

I want your guidance from you.



“And even gt this point time, 'T
would ‘very ‘much Implore It to can-
vey the feelings of this House that
that is not done and it must not be
doné, Whitever the procedure or what-
ever the decision that has been taken,
that decision must be conveyed to the
House and then glone that decision
should be in the process of implemen-
tation.

.SSHRI P. - RAJAGOPAL NAIDU: I
want to know whether the papers have
been placed in the Chamber of the
fpeaker and they are being perused.
Is it q fact? That must be first
known.

SHRI! C. K. CHANDRAPPAN (Can-
nanore): I would like to make a
submission. (Interryptions). in .this
House we had series of discussions
about this matter and the entire Op-
position express>d itg view that either
the letters sho .4 be placed on the
table of the .Huuse or the letters
should be shown to the Leaders of
various Parties. . And it was left to
the Speaker for a decision, You may
recal] that the Speaker himself mpde
an observation that this House is not
bound to go by the decision of the
other House. .Now, , in. pews-
papers, we fead.the decision of the
other House. It rnight have satisfied
the Members there.

But, according to:- the assurppee
glven by the: Spnku' that day, in
th. d Of thG ,Pnlml thtﬂ‘-
it. ig thp uty., Of\
and it is the duty, ih‘msn” (;i"r Phﬂ?
also, to tell -the, House in .regard. to
this House, how are ,they going to
de‘l with‘,tﬁi; matter. Now, we came

to know in the, Lobhy that the Lea-

~ Home Minister e
idqrs Wt ivarices maﬁ%'ﬁ L4
to- mm-wm

MR. CHAIRMAN’ Not.ll.

SHRI . .C. . CHANDRBAPPAN:
Some people are told to 8o there at
5.3 -2.M.; and sse- the letters. ..Now,
in ﬂ,\a-ﬂlw.,ﬁoun 4 :you.go by ithat
procedure, Shri Mavalankar has avery
right to protest because he is an Inde-
pendent. Mr. Om Mehta is an inde-
pendent and that Independent member
has been asked to see the letters, Here
he has two objections—one, the House
is kept in darkness about the whole
business; the assurance given by the
Chalr end the assurance given by
the Government totally stand violat.

ed and the right of the Memberg has
Deen curtailed. Therefore, my sug-
gestion js that you may direct the
Government to make a statement
about it immediately.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): What was the assurance
by Government? ;

(!nterruptiom)
MR. CHAIRMAN: Let ug find oul.

PROF. P. G. MAVALANKAR: That
decision has not come to us. That is
the point.

S8HRI C. K. CHANDRAPPAN: Mr.
Chairman, the -assurance given to this
House that duy was that the Speaker
has every right to decide, in consulta-
tion with the leaders of the H , the
modality by ilifch the Govemment
will come ¢ this ‘House with ttp
That -is" left to the * Speaker’ nnd thb
Ln’dbh of the !{ouse

'mnt mumu Das. mt\ h-en lub
ﬂ_n-d Sq.my awquest {s.Abat you. may
disect .the Government ito make <4
stajement .gbout it fmmediatelx. - -

MR. CRAIRMAN: I will conv;y’tbe
noipts.raind, by, the -hontble Memisers
1o, tha: Kpesker: -3 have already eent
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T e e earare ot
aware
rnything it 1 odtie dikk hite,

SHRI C. K. CHANDRAPPAN: Can
wé"ekpect ‘that I thhy Wive suibid the
leaders. without the. kn of the
House will you pléase lie thnt it is
mmnﬂ.

k¥ o . .

MB: CHAIRMAN 'I'he mamr n with
the Speaker, Undoubhdly I’ am sure
whithe * link told he  will do it atd
abide hy -his decision,

PROF. P. G. MAVALANKAR® By
that time it will be too lste. -

SHRI C. K. CHANDRAPPAN: They
are being' showr to thém without the
knowledge of the House.. The House
bas been kept in darkness.

MR. CHATRMAN: Since the matter
is with the Speaker I cannot tell
anything now but 1 have sent one
officer. ’ g

SHRI P, RAJAGOPAL I\AIDU'
This information you may give whether
Speakér with other leaders is perus-
ing the letters. (Interruptionsq.

MR. CHAIRMAN' 1 am enquiring.

SHRI SHYAMNANDAN MISHRA
Sir, probably the decision is best in
the circumstances but whatever the
decision the Speaker should have con-
veyed it to the House. We are not
quarreling with the decision but we
are only expressing our dis-satisfac-
tion that the decision has not beén
coriveyed t8 the House.

MR. CHAIRMAN: 1 believe that the
decision - hus not yet been taken.

SHRi SHYAMNANDAN MISHRA:
1t i in the process of implementa-
tion. .

SHRI C. K. CHANDRAPPAN: That
means ‘the Chair is also in darkness:
MR. .CﬁA‘ IRMAN ; ‘Whatever you
say, 1 will donvey ~the views of the

ond Ex-Home Minister it
hon’ble Members to the Shékiilt
belitve; " Bié Biidakir Will  fiot %' any-
thing aginst ﬂn wishon ot /the honthk..
convey to you evetytb.ln‘ in time, I
bave already sent a. message: -

FPROF. P. ‘G- MAVALAMIGAR:  Sir,.
the Minister of Purliamseritary ‘Affairs
bas come. He may lilketo say some--
thing. (Interruptionsy;

SHRI C. K. CHANDRAPPAN My
other suggestion is, i you, the Chmr,
is kept in darkness about ft, !et us
adjourn and you inform the Spenker
about the feelings of the House and
we will méet “again.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, Sir, as far aa I understand
a question has been raised about the
decision of the Speaker on a certain
question and, I understand, that you
have been pleased to say that you are
making engquiries Jkom the hogx‘ble
Speaker. Therefore, ‘ye can await the
answer from the hod'tle Speaker, and
the business of the House can go on in
the memwhlle (Interruptwm)

MR. CHAIRMAN: Yes, I will convey
all these points to the Speaker.

SHRI C. K. CHANDRAPPAN: What
is your ruling about the point that
the House as well as the Chalr have
been kept in darkness.

‘MR. CHAIRMAN: Bince the.matter
is with the Speaker I am not giving
any ruing. (Interruptions).



